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B EEN

P. R. Sasikumar and another Applicants

Union of India and others Respondents

FF TF YT NT

l This respondent has arready fired detaired counter affidavit and an additionar
affidavit before this Hon,ble Trtbunal in connection with the above Originat
Application for favorable consideration.

This additional affidavit is filed by tys. Deepa Joy, loint General [4anager,
Kerala Rail Development Corporation as authorized by the lvtanagtng
Director, Kerala Rail Development Corporation Limited,

Dcep

3

Joifit General

Reil DsYdofmsrl Cd!6tati#! t

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL(SZI CHENNAI

Oriqinat Apotication Noi 72 of 2O21(SZ)

2. When the original application came up for consideration on 24.71,2022, this
Hon'ble Tribunal orally directed the counsel appearing for the 3.d respondent
to produce the judgement rendered by the Hon,ble High Court of Kerala in a

batch of petitions pertaining to the Silver Line project. The notification issued
by the Kerala State Government for the Social Impact Assessment study
under section 4 of the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resetflement Act, 2013 has admittedly lapsed
and in such circumstances the Hon,ble High Court has closed all the writ
petitions. A true copy of the judgement rendered in W.p.C No 934U2022 and
other connected writ petitions is produced herewith and maTked as
Annexure R3(L).
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4. Therefore, thjs Hon,ble Tribunal
peutjon. 

may be pJeased to pass orders ln the orjginal

Dated this the 16't,day of December, 2022.

VERIFICATION
De€pa Jov

*r*ir",i,tffi '#r*rr,f lr,*

Signature of p nt No.3

Advocate

I, Deepa Joy, D/oloy Jacob, aged 33 years, Joint General Nlanager, KeralaRail Deveiopment Corporation, s.h floor, TTans Tower, u"rn"*"*"0,Thiruvananthapuram, Kerala, pin: 695 014, residing at Thiruvananthapuram
do hereby verify at Trivandrum or
rhe contents or the present 

"-.";J::: T:"'::.t:;:::::::t""H::: Tjjbeen concealed there from.

DeeffoqPent

:;]:Ijlrr:fJffl;nd veriried on this the ,." 0", 
"r 

5.Jl3il,ttl!;ff;?rTffi,t:i.-.
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Euslmss Dev€loDmenr
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1. P. R. Sasikumar, aged 56 years, S/o. Raghavan Nair,
Padma Vilasam, f4uzakulam (s) P.O., Peruva, Kottayam
District, Kerala-686610.
Ph:9447809003, Email : leqalfriend@qmail.com

2. VinuKuriakose, aqed 63 years, S/o. ate TC Kuriakose,
Nechoor P.O,, Piravom, Kottayam District-686664.
Pht 9447357037 , Emaili

ResDondents:

n

1. Unlon of India, represented by the Secretary, N4inistry of
Environment, Forests & Climate Change, lndira Paryavaran
Bhavan, lor Bagh, New Delhi-110003
Ph :011-24695265 Email : Secy-moef@nic.in

2. State of Kerala represented by the Chief Secretary,
Secretariat, Thiruvananthapuram, Kerala-695001
Ph 1047 L-2333147 Email : chiefsecy@kerala.qov.in

4. centre for Environment and Development, Thozhuvancode,
Vattiyoorkavu P.O., Thiruvananthzapuram - 695013 Kerala.
Ph:O471 2369720 Email : director@cedindia.org

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL(SZ'I CHENNAI

Orioinal Aoplication No: 72 of 2O2l(SZ)

BETWEEN

ApDlicantsi

3. Kerala Rail Development Corporatlon Limited, Trans Tower,
5th Floor, Vazhuthacaud, Thiruvanthapuram-695014
represented by its Managing Director
Ph iO41 I 2324330 Email : krlllgqKQgl0alkan
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AFFIDAVIT

I, Deepa Joy, D/o loy Jacob, aged 33 years, Joint General I\4anager,

Kerala Rail Development Corporatlon, 5rh floor, Trans Tower, Vazhuthacaud,

Thiruvananthapuram, Kerala, Pln: 695 014, residing at Thiruvananthapuram

do hereby solemnly affirn'r and state:

1. I am the loint General [4anager of third respondent in the above

mentioned memorandum of original application and as such l am

conversant with the facts and circumstances of the case

2, That, the contents of the accompanying affidavit have been read over to

me and the contents of the same aTe true as per the verification'

3. That, the annexuTe filed along with the affidavit is the certified copy of

the judgement.

Dated this the 16th day of Decembet, 2022

De n

VERIFICATION
Joy

Joirt GEne.al l{anagot
K.rah fuil levrloFreit Cooor{in t&nlbd

I, Deepa loy, D/ojoy lacob, aged 33 years, Jolnt General l4anager, Kerala

Rail Development Corporation, 5th floor, Trans Tower, Vazhuthacaud'

Thiruvananthapuram, Kerala, Pin: 695 014, reslding at Thiruvananthapuram

do hereby verlfy at Trivandrum on this the 16th day of December, 2022 that

the contents of the present affidavit are true and corTect and no material has

been concealed there from

!'"t

tt.

Solemnly affirmed and verified on thjs the 16th day of December, 202

eral [tlanager

f'Ligrot*u'itur

n*.
ob

offlce at Trivandrum.
x

EZIIILA!'! M, IRSB
hlntcon€d an S.r
Dusln€ss DcveloDmmt

Irrh Rdl D.vebpmenr Corilf.&r Umfed.



TRANS-D2/43a/2021-TRr\NS
6+W23Ol20SrYdr NIRDCL 

,

IN THE IIIGH COURT Ol' KER.ALA AT ERNAKU],AM

PRESENT

TTIE IIONOURABLE MR. JUSTICE DEVAN RAMACIIANDRJAN

MONDAY, THE 25TH DAY OF SEPTEMBER 2022 /  TH ASWINA,

308/361
5208

RESPONDENTS:

I MURALTKF.ISHNAN, AGED 43 YEARS
S/O M.S KRISHNAN POTTY, MADAMANA ILLOM,
KUZHIMATTOM P.O., KOTTAYAM DISTR]CT_686

wP(c) No- 3 0567 0E 2021

L944

VET,l,UTHURUTHYI
533

2

.l

1

P.A. JOHNIKUTTY, S/O ]TT]AV]RA. KUNNASSERI
PUTHENPURAYILT THOTTECADU' VAKAT]IANAM P. O. KOTTAYAM
D]STR]CT

SRI.O.V.IIANIPRASAD
SRl . S. SH]V SHANKAR

STATE OF KERALA, REPRESENTED BY THE ADDIT]ONAL
C]lIEE SECRETARY TO GOVERNMENT, REVENUE DEPARTI,{ENT,
GOVERNMENT SECRETAR]AT, TIIIRUVANANTHAPURAM- 6 95 OO1.

KERALA RA]I DEPARTMENT CORPORATION LTD,
TRANS TOWERS, 5TH FT-OOR, VAZHUTHACADU,
THIRUVANANTI1APURAM 695 054, F.EPRESENTED BY
T]lE MANAGING DIRECTOR.

SPEC]AL TAHS]LDAR (LA),
(S]LVER LINE) KOTTAYAM, P]N-586 OO1

DIRECTOR GENERAL OE POL]CE ,
POLICE HEADQUARTERS, TH]RUVANANTHAPURAM, P]N-695 O1O

THE RA]LWAY BOARD, IND]A P.ATI,WAYS , RAIL BHAVAN,
RA]SANA ROAD, NEW DET,H]-110 OOlI REPRESENTED BY ]TS
CHA]RMAN

L

6 THE UN]ON OE ]NDIA, REPRESENTED BY ]TS SECRETARY TO
GOVERNMENT OF IND]A, MINISTRY OE RA]],WAYS, RA]L BHAVAN,

PETITIONERS:

KURIAN T KURIAN, AGED 54 YEARS
S/O DR.THOMAS KUR]AN, MAPP]]-ACHERRY V]LLA, MAMOOD P.O.,
CHANGANACHERRY_ 5 8 5 535.

3

1

L



TRANS-D2/43al2021-TRANS
309/361
5209

I
l

6
I,iPlc) No. 3056r oE 2021 & con..ases

RAISANA ROAD, NEil DELH] t10 lir01

SRT
SRI
SRT
SRl

C. DTNESH
T. B. HOOD,
A. DTNESH
MANU S. ,

RAO,
.P.
C

G

S

YI]TDEP SOLfCTTOR GENERAL OE ]NDIA

TH]S WRIT PETIT]ON (CfV]L )

ADMISSTON ON 2 6.0 9.2 022, AT,ONG

I514/2A22 AND CONNECTED CASES, THE

DE],]VERED THE FOLIOWING I

HAV]NG COME UP EOR

wrTH Ii]P (c) .9'75/2022,

COURT ON THE SAME DAY

"*09!a3a/20erva r{R DcL
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I{Plcl No. 3056r oF 2021 & con.cases

TRANS-D2/43a/2021-TRANS

+

310/361
5210

I V.V.VARMA, AGED 69 YEARS
S/O. ARUMUGAN, VAZHAPPULLY HOUSE, AYNOOR,
PAZHANJI p.O, THRISSUR - 684542.

2

l

MUJEEB RAHMAN A, AGED 39 YEARS
S /O. KOYAKUTTY, ATTIYEDATH, C]IERUVANNUR,
FEROKE P.O, KOZH]KODE - 6'13631.

MATHEVi KUR]AN, AGED 65 YEARS
S/O. KURIAN MATHEW, PUTHOOR THEEKARA,
KUNAP]LLY, PERUVA P.O, KOTTAYAM - 686610.

M.T. THOMAS, AGED 70 YEARS
S/O. M.G. THOItrAS, MURAI{THOOK]],, MULAKULAI,I
SOUTH, PERUVA P.O, KOTTAYAM - 686610.

V.M. ,JOSEPH, AGED 71 YEARS
S/O. MAT]IA] THoMAS VAREECKAL, KUNNAPILLY,
PERUVA P.O, KOTTAYAM - 586610.

,1

I UNION OE ]NDIA
REPF.ESENTED BY SECRETARY, M]NTSTRY OE RA]LWAYS,
RAIL BHAVAN, 256-4, RAISINA ROAD, RAJPATH AREA,

RESPONDENTS:

I

IN TIIE HIGH COURT OE KERAIA AT ERNAXULAM

PRESENT

THE HONOURASIJE MR. ''USTICE DEVAN R]AMACHANDR]AN

MONDAY, THE 26TH DAI OE SEPTEI.IBER 2022 / {TII ASWINA,

7944

wP(c) No. 975 0E 2022

PETITIONERS:

(-

SRI. P. A. MOHA}IMED SHAH
SRI. RENOY VINCENT
SRI.ASWIN KUMAR M J
SMT. HELEN P. A.
SRI.ARUN ROY

SRI. SHAHIR SHOWIIATH AL]
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TRANS-D2/43al2021-TR]INS
311/361
52'11

6!l{4930tr0Srr* KRDCL -e
irP(C) No. :0567 OE 2021 & con.cases

CENTRAL SECRET-..RIAT, lrEI'i IIELHI 110001.

::

STATE OF KERALA,
REPRESENTED BY ADDITIONAL CH]EE
SECRETARIAT, TH]RUVANANTHAPURAM

SECRETARY,
- 695001.

KERALA RA]L DEVELOPMENT CORPORAT]ON LIM]TED,
TRANS TOWER, 5TH ELOOR, VAZHUTHACAUD,
TH]RUVANANT].iAPURAM _ 695001, REPRESENTED BY ]TS
NTANAGTNG IITRFCTOR.

RA]LWAY BOARD,
RA]], BHAVAN, 256-A, BA]S]NA ROAD, RAJPATH AREA,
CENTRAL SECRETAR]AT, NEW DELHI _ 11OOO1,
REPRESENTED BY ]TS CI{ATRPERSON,

SPECIAL TAHSI LDAR
LAND ACQUIS]TION (S]]-VER LINE), COLLECTORATE,
THRISSUR - 6BOOO1.

SPECIAT- TAHSILDAR
LAND ACQUTSITTON (S]]-VER L]NE), COLLECTORATE,
KOZHIKODE _ 673001.

SPECIAI, TAHS ]LDAR,
LAND ACOU]SIT]ON (SILVER L]NE), COLLECTORATE,
KOZHTKODE - 686001.

|'

I

SRI.C.DfNESH
SRI.A. DfNESH RAO, SC,
SRI.T. B. HOOD, SPL. G. P
SMT. RESM] THOMAS, GP.
SRI.S.P,ADHAKR]SHNAN
SR]. RAMESH BABU
SR] . S. MANU

RAI L17!-AYS

THTS i{RIT PETIT]ON (C]VIL) HAV]NG COME UP FOR

ADMTSSTON aN 26.09.2422, ALONG W]TH rp(C) .30567/2021 AND

CONNECTED CASES, THE COURT ON THE SAME DAY DEL]VERED THE

EOLLOI.]fNG:
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52126+$l*AUo!Ey* [{RDCL

PETITIONER:

1

SI.1T . -q. (. PREETHA
SR].I]. AI]]L KUMAF.

-l
!lP(c) No. 3056? oE 2021 & con_cases

wP (c) 2022

SUN]L J ARACKALAN, S/O. SHRI JOSEPH, ARACKALAN
HOUSE, ELAVOOR KARA/ PARAKKADAVU V]I,LAGE, AI,UVA
TAI,UK, ERNAKULAM D]STR]CT,

IN IIIE HIGTI COURT OE KER]AI,A AT ERNAKUI,AM

PRESENf

THE HONOURABLE MR. JUSTICE DEVAN RA}ACT{ANDRAN

MONDAY, THE 26TE DAY OE SEPTEI,IBER 2022 / 4TH ASWINA,

L944

NO. 1574

UN]ON OF ]ND]A, REPRESENTED BY ]TS SECRETARY,
MINISTRY OF RqILWAYS, RAIL BTIAI,IAN/ 256-4,
RAIS]NA ROAD, RAJPATH AREA, CENTRAI,
SECRETARTAT, NEW DELH] - 110 OO1.

2

3

THE RAILWAY BOARD, RAII, BHAI'AN, 255.A, RAIS]NA
ROAD, RAJPATH AREA, CENTRAL SECRETARIAT? NEW
DELHI _ 110 OO1. REPRESENTED BY ITS CHA]R},IAN.

* ISTATE OE KERALA
REPRESENTED BY THE SECRETARY TO GOVERNMEN?,
DEPARTMENT OE TRANSPORT, SECRETAR]AT.
THIRUVANANTHAPURAM _ 695 OO1. ]*ISTATE OF KERALA, REPRESENTED BY THE SECRETARY
TO GOVERNMENT, DEPARTMENT OE IIEVENUE,
SECRETAR]AT, THTRUVANANTHAPURAM _ 695 OO1
(THE ADDRESS OF R4 TS CORRECTED AS PER ORDER
DATED A9/A6/2A22 rN rA No:1/2022 rN Wp(C)
1-51 4 /2a22)

.1

RESPONDENTS:

L
SOUTHERN RA]LWAY, HEADQUARTERS OEE]CE. PARK
TOINN/ CHENNAI - 5OO OO3, REPRESENTED BY ]TS
ZONAI, MANAGER.
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5213

6,P0f,S34/20eOlA KRDCL

fir(C) NO. 30567 0E 2021 & con.cases

TRANS-D2/43al2021-TRANS

to ."

KER4.I-A RATL DEVEI,OPMENT CORPORAT]ON LIM]TED (K
RA]I), 5TH E],OOR, TRANS TOWER, VAZHUTHACAUD,
T+IYCAUD P. O., THTRUVANANTHAPURAM, KERALA -
695014, REPRESENTED BY ]T MANAG]NG D]RECTOR.

MANAG]NG DIRECTOR, KERALA RAIL DEVELOPMENT
CORPORAT]ON ITM]TED (K RAIL), 5TH ELOOR, TRANS
TOWER, VAZHUTHACAUD, THYCAUD P. O.,
THIRUVANANTHAPURAM, KERAIA - 695014.

THE UN]ON TERR]TORY OE PUDUCHERF.Y
F.EPRESENTED BY lTS SECRETARY, REVENUE
DEPARTMENT, CHIEE SECRETAR]AT, PUDUCHERRY
605001.

THE REG]ONAL ADMINISTRATIVE OEE]CER
OEF]CE OE REGTONAL ADM]N]STRATOR, GOVEF.NMENT
HOUSE, MAHE, P]N _ 6]3310.

SPEC]AI, TAHSTLDAR
N. H. NO.2, ALUVA -

(LA)
6 8 3101

I

9

SR].S.RADHAKR]SHNAN
SR] . A. DINESH RAO, SC

SMT , RESl-[f THOMAS, GP

SR].S.MANU
SR].RAMESH BABU
SRI . C. DINESH

THIS WRIT PET]TION (C]VIL) HAVING COME UP EOR

ADMTSSTON AN 26.09.2022t AI,ONG W]TH Wp(C) .30557/2021 AND

CONNECTED CASES, THE COURT ON THE SAME DAY DELIVERED THE

FOLLOI.]1NG:
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TRANS-D2/433/2021-TRANS

-11

III THE $TGH COT'RT OE XERAIA AT ERNAKUI]AM

PRESENT

THE HONOURTBLE MR. JUSTICE DEVAN RE},{ACITANDRAN

MONDAI, THE 26TH DAY OF SEPTEMBER 2022 / 4TtI ASWTNT.,

L944

wP (c) No. 2 441 0E 2022

I

IlPlc) No- 30567 oE 2021 & con.cases

10

TOMY PAU],, PAR]YADAN HOUSE, PUL]YANAM P
ANGAMAT,Y, ERNAKU],AM - 683 5'72.

P. P. JOSEPH, PARIYADAN ]IOUSE? PULTYANAM P.O.,
ANGAMAIY, ERNAKULAM - 683 512.

SAJU V. T
ANGAIIALY,

, VlTHAYATH]L HOUSE, PUIIYANAM P.O.,
ERNAKULAI,{ - 683 512 ,

POULOSE P. V., PAN]KULAI,{ I1OUSE,
P.O., ANGAMALY, ERNAKUI,AM _ 683

BABY K. M

PULIYANAM
512 ,

, KOORAN THAZEATHU PARAMBIL,
P. O., ANGAMALY, ERNAKULAM - 683

JUL]T PAUL, W/O. ELDHO, ARACKALAN HOUSE,
ELAVOOR P. O.? ANGAMALY, ERNAKULAM - 6A3 512

JOSEPH PAUL, ARACTiALAN HOUSE, ELAVOOR P. O
ANGAMAT-Y, ERNAKULAM - 6A3 5'12.

ERANCTS P. J., PAN]KULAM HOUSE,
P.O., ANGAMALY, ERNAKULAM _ 683

PUI,IYANAM
512 -

BENNY P- O.? PAN]KU]-A!I HOUSE, PUL]YANAI{ P. O
ANGAMALY. ERNAKUT-AI4 - 683 5'72.

L]TTY A1,TAS, KANNETH HOUSE, PUL]YANAM P. O
ANGAMALY, ERNAKU]-AM - 6A3 512.

o

2

3

1

t

6

8

9

PULIYANAM
5-12 .

11 ERANCIS P.E PANT(ULAM HOUSE/ PUL]YANAM P.O.,

PETITlONERS:

(
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TRA NS-D2, 434, 20 21-rR.\\s

d+WS3EEOSCdA KRDCL

RES

7

SMT. A. K. PREETHA

SF.].C.ANIL KUMAR

ta

IiP{c) No. 3056, oE 2021 & con'cases

ANGAMALY, ERNAKULAI1 6A3 412

s:

UNION OE ]ND1A, REPRESENTED BY ITS SECRETARY'

MTNISTRY OE' RAILWAYS, RAIL BI1AWAN' 256-A'
RAlS]NA ROAD, RAJPATH AREA, CENTRA]-

SECRETAR]AT, NEW DELHI _ 110 OO1.

2 THE RAIL!"iAY BOARD, RA]L BHAWAN, 256-A' RAlSINA

F.OAD, RAJPATH AREA, CENTRAL SECRETARIAT' NEW

DELHI . 110 OO1, REPF.ESENTED BY ]TS CHAIRMAN '

3

1

SOt]THERN RAILWAY
HEADQUARTERS OEE]CE, PARK TO!{N' CHENNAI

OO3, REPRESENTED BY ITS ZONAI MANAGER.

THE UNION TEF.RITORY OF PUDUCHERRY

REPRESENTED BY ITS SECRETARY, REVENUE

DEPARTMENT, CHIEE SECRETARIAT, PUDUCHERRY

600

*STATE OF KEBALA
REPRESENTED BY THE SECRETARY TO GOVERNMENT

IIEPARTMENT OE TF.ANSPORT, SECRETARIAT'

TH]RUVANANTIIAPURAM - 695 OO1. *CORRECTED AS:

THE ADDRESS OE THE 4TH RESPONDENT ]N TI1E CAUSE

T]TLE ]S CORRECTED AS "STATE OE KERALA

REPRESENTED BY THE SECRETARY TO GOVERNMENT'

DEPARTMENT OE REVENUE, SECRETARIAT'

THIRUVANANTHAPUFAM ' 695001" AS PER ORDER DATED

aN Dg/a6/2A22 rN rA NO.1/2022 rN WPC NO'

284'l /2022 -

KEF-ILA RAlL DEVE],OPMENT CORPORATION LTMITED (K

RAlL), 5TH ELOOR, TRANS TOWER, VAZHUTHACAUD'

in"aouo 
". 

o., Tlt r RUVANANT HAPURAM, KEB-ALA - 695

014. REPRESENTED BY TTS MANAG]NG D]RECTOR'

MANAGING D]RECTOR, KERALA RA]L DEVEIOPMENT

CORPORATION LIMITED (K RAIL), sTH F]'OOR' TRANS

TOWER, VAZHUTHACAUD/ THYCAUD P. O''
THIRUVANANTHAPURAM, KERALA - 695 014'

6

1

505
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" foaz3aAz0go/A KRDCL
TRANS-D2/433/2021-TRANS

t,
tlP(C) NO. 10567 OE 2021 & c.n.cases

001

I

9

THE REG]ONAL ADMINISTRATTVE OEEICER
OEEICE OE F.EGIONAL ADM]N]STRATOR, GOVERNMENT
HOUSE, I{AHE, PrN - 6?3310.

SPECIAT- TAHSI LDAR
N. H. NO. 2, A]-UVA -

(LA)
683 101

SRI.S.RADHAKR]SHNAN/
SMT.ASHA CHERIAN
SMT. RESM] THOMAS, GP.

TH]S WRIT PET]TTON (CTVI]-) HAVING COME UP

ADMTSSfON AN 26.A9.2A22, ALONG WTTH wplC),3A561/2027

CONNECTED CASES, THE COURT ON THE SAME DAY DEI,IVERED

FOLLOIdING:

EOF.

AND

T]1E



TRANS-D2/43al2021-TRANS
317/36'1
52',17

6,t€f,23elz0efld{f t(RDcL 11

lrP(c) No. 1056? oE 2021 &.on.cases

JOLLY .]]MMY, W/O. LATE
HOUSE, PUL]YANAM P , O. ,
683512.

J]I,{I.{Y P. A. , PANIKULAI,]
Alr!r,luALY/ ERNA(LrLAl.{-

BABU ANTONY, PANfKULA-I4 HOUSE, PULIYANAM P.O
ANGAMALY, ERNAKUIAM-683572.

JOSHY P.A
ANGAMAIY,

, PANIKULAM HOUSE, PULIYANAM P.O
ERNAKULAM-6835]2 .

V]NCENT P

ANGAMALY,
D., PARIYADAN itOUSE, PULIYANAM P.O
ERNAKUT-AM-683572 .

V]NCENT P

ANGAMAI,Y,
V., PAR]YADAN ]IOUSE, PU],]YANAM P.O
FRNAKI]IAM_68J572.

SIB] T.8., THAZHATHUVEETTIL HOUSE, PUL]YANAM
P,O., ANGAMALY, ERNAKULAM-583572,

JOBY M.M., MELAPPILLY HOUSEI PUL]YANAM P'O
ANGA!]ALY/ ERNAKULAM.683572.

SHAJU M.P
ANGAMA]-Y,

, MATTAPP]LIY HOUSE, PULIYANAM P.O.,
ERNAKULAM-683572.

A.]. ANTONY, ARACKALAN HOUSE, ELAVOOF. P.O.,
ANGAMALY, ERNAKUIA],I_683572.

IN THE HIGH COURT OE KER]AI,A AT ERNAXUI,AM

PRESENI

THE HONOURABI,E MR. .'USTTCE DEVAN RT!{ACI{ANDRAN

I.{ONDAY, TIIE 25TE DAY OF SEPTET4BER 2022 / 4TH AS'IINA,

L944

wP{q) No. 29L3 0S 2022

PETIIIONERS:

1

2

4

3

9

11 A.]. PAUIOSE, ARACKALAN HOUSE, ET,AVOOR P.O.,

TITUS PAR]YADAN, PARIYADAN HOUSE, PU],IYANAM
P.O., ANGAMALY, ERNAKULAM- 5 8 3 5 7 2 .

10
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SMT . A. K. PREETHA
SR] . C. ANIL KUMAR

1 UN]ON OF lNDIA, REPRESENTED BY ]TS SECRETARY,
M]NISTRY OE RA]LWAYSI RA]L BHAWAN' 256-A'
RA]SINA ROAD, RAJPATH AREA, CENTRAL
SECRETAR]AT, NEW DELH]_110001.

THE RA]IWAY BOARD,
RAIL BHAWAN, 256-A, RA]S]NA ROAD, RAJPATH AREA,
CENTRAL SECRETAR]AT, NEW DEIH]-110001,
REPRESENTED BY ITS CHA]RMAN.

SOUTHERN B-A]LWAY,
HEADOUARTERS OEE]CE, PARK TOWN, CHENNAI-6OOO03.
REPRESENTED BY ITS ZONAL MANAGER.

STATE OE KERALA,
REPF.ESENTED BY THE SECRETARY TO GOVERNMENT,
DEPARTMENT OE TRANSPORT, SECRETAR]AT,
TH]RUVANANTHAPURAM- 69500 1.

KERAI,A RA]L DEVEIOPMENT CORPORATION LIMITED (K
RA]L), 5TH ELOOR, TRANS TOWER, VAZHUTHACAUD,
THYCAUD P.O., THIRUANANTHAPURAM, KERAT-A-695014,
F.EPRESENTED BY ]TS MANAG]NG D]F.ECTOR.

MANAG]NG DIRECTOR,
KERALA RAII DEVELOPMENT CORPORAT]ON L]MITED (K
RAIL), 5TH ELOOR, TRANS TOWER, VAZ]IUTIIACAUD,
THYCAUD P.O., TH]RUVANANTHAPURAM, KERA]-A_
595014.

THE UNION TERRITORY OE PUDUCHERRY,
REPRESENTED BY TTS SECRETARY, REVENUE
DEPARTMENT, CHIEE SECRETARIAT, PUDUCHERF.Y-
605001.

2

:

I

6

1

8

ANGAMA],Y, ERNAKULAM-683572.

THE REGIONA]- ADMfNISTRATIVE OEF]CER,
OEE]CE OE REG]ONAL ADM]NISTF.ATOF., GOVERNMENT
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HOUSE, UAHE-673310

9 SPEC]AL
N.H. NO

TAHSTI,DAR (LA),
2 . AT-UVA-683101.

SR] . S. RADHAKRISHNAN
SMT. ASHA CHERIAN
SMT. RESMI THOMASI GP'

THIS WR]T PETIT]ON (C]V]L) HAVING COME UP EOR

ADMTSSTON aN 26.49.2A22, ALONG W]TH Wp(C) .30567/2021 AND

CONNECTED CASES, THE COURT ON THE SAME DAY DELIVERED THE

EO]-LOWING:
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IN THE HIGH COURT OE KERALA AT ERNAKUI,AM

PRESENT

TIIE IIONOURABLE MR. JUSTICE DEVAN R.AMACHANDRAN

MONDAY. THE 26TH DAY OE SEPTEMBER 2022 / 4TII ASWINA,

194 4

c NO. 3733 0

M.M. SARANGADHARAN, AGED 6] YEARS
S/O. MADHAVAN NA]R, VADAPPALLY THEKKEVEETTIL,
C]IEPP]LATHARA PEROOR, PEROOR VlLLAGE, KOTTAYAIII
TAI,UK, KOTTAYAM DISTR]CT . 686 631.

I

2 GEORGE SEBAST]AN, AGED 63 YEARS
S/O. LATE P.V. GEoRGE, A-3, KoTTAPPURATHU,
CI,IEE VALLEY,-KAWDIYAR P. O.,
ft oL . ANA\ a D .qrv 

09 - 00I .

SR]
SRI

NCBLE I"]ATH:./I
P . I,J . JOSEPH

1 UNION OE IND]A
REPRESENTED BY ITS SECRETARY, MINTSTRY OF
RAILWAYS, RAIL BHAVAN, 256-A, F.ATS]NA ROAD,
RA.fPATH AREA, CENTRAL SECRETARIAT, NEW DELH]
110 001.

STATE OE KERAT,A
REPRESENTED BY ITS CH]EI' SECRETARY, GOVERNMENT
SECRETARIAT, TI1IRUVANANTHAPURAM - 695 OO1.

KERALA RATL DEVELOPMENT CORPORATION ]-fMITED
TRANS TOWER, 5TH FLOOR, VAZHUTHACAUD,
TH]RUVANANTHAPURAII - 695 014, REPRESENTED BY
ITS MANAG]NG D]RECTOR.

2

:l

4 THE RA]LWAY BOARD
INDIAN RAILIIAY, 256 A, RAIL BHAVAN, Rr\ISINA

TRANS-D2/43al2021-TRANS

PETITIONERS:

L

t
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110 O 01, REPRESENTED BTROAD, NEW DELHI
CHA]RPERSON,

THE SPEC]AT- TAHS T].DAR
LAND ACQUIS]T]ON (SfLVER L]NE), COLLECTORATE,
KOTTAYAM 686 OO1.

SI,{T . ASHA CHEF.]A-\
SR].K.S.MANU ( PI]NUIIKONI]'OR )

SR] . C. D]NESH

TH]S WRIT PET]TTON (CIV]L) HAV]NG COME UP

ADMTSSTON ON 26.A9.2A22, ALONG WTrtl Wp(C).30561 /2A27

CONNECTED CASES, THE COURT ON T[tE SAME DAY DEL]VERED

EOLLOW]NG:

FOR

AND

THE

6{WS3aP20S€d* rcRDCL

L.l
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IN Tt{E HIGH COURT OI'KER]AiLA' AT ERNAKUI'AM

PRESENT

TIIE }IONOURABLE MR. JUSTICE DEVAN RAMACHANDRAN

MONDAY / THE 25TH DAI OE SEPTEMBER 2022 / 4TTI ASWINA,

1944

wP(c) No. 4043 0E 2022

L

)

l

VINU KUR]AKOSE, THARAY]L HO]USE,
NEC]']OOR. P. O, P]RAVOM,
ERNAKULAM-68 6664.

MANOJ. M . G,
MAL]AKAL HOUSE/ MAMALA. P. O, THIRUVAMKULAM.
F'RNAKIlI AM-682305 .

ZAC]IARIA JOSEPH,
POTTAKKERfL HOUSE, NAZARETH HII,L. P. OT

KURAVILANGADU, KOTTAYAI4- 68 6633.

V. V. JOSEPH,
VARAPUDAVIL HOUSE, T11]RUVAMBADI . P. O, NEEZHOOR,
KOTTAYAM-686612.

SANTHAMMA KUF.IAKOSE.
PARANKAL HOUSE/ PALACKATHAKID]. P. O,
KUNNAMTIIANAM, PATHANAMTHITTA_689581

JOSEPH. V. M/ VE],L]AMKUNNATHU, KUNNA]4THANAM,
PATHANAMTHTTTA_689581.

6

SRT
sRI
SlIT
SR]
SR]

. ir.A.llaFAl.jl,lE! :Hlll

. lE]aY ITNaEL
, A:hT]I,] KUI,IAP I,: J
. HE],EN P.A.
. },FJI,] FCI
.3HAELI. S tO TKATH iLI

n'

&@93eE0Srr r ]{RDCL

L

PETITIONERS:

LOVELY PAULOSE,
KOCHERIL HOUSE, TRINGOI,E. P.O, PERUMBAVOOR,
ERNAKULAM 683549.
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RESPONDENTS:

i UN]ON OE ]ND]A
REPRESENTED BY SECRETARY, MTNISTRY OE RA]LI{AYS,
RA]L BHAVAN, 256.A, RA]SINA ROAD, RAJPATH AREA,
CENTRAL SECRETARIAT, NEW DE],H]-110001.

STATE OE KERALA,
REPRESENTED BY SPEC]AT, SECRETARY (REVENUE ) ,
SECRETARIAT,
THIRUVANANTHAPURAM- 6 9 5 O O 1 .

KERALA RAIL DEVELOPMENT CORPORAT]ON LTD
TRANS TOWER, 5TH ELOOR, VAZHUTHACAUD,
TH]RUVANANTHAPURAM- 6 95 O O 1,
REPRESENTED BY ITS MANAGING D]RECTOR.

K RAIL

COLLEGE OE

4 RATI,WAY BOARD,-
I1AT]- BHAVAN, 256-A, RA]S]NA ROAD, RA.]PATH AREA?
CENTRAI, SECRETARIAT,
NEW DEIHT.11OOO1, REPRESENTED BY ]TS
CHA]RPERSON.

RAJAG]RI OUT REACH,
REPRESENTED BY ITS MANAGER? RAJAG]R]
SOC]AL SC]ENCES, SOUTH KALAMASSERY,
KALAMASSERY, ERNAKUI,AM_ 6 8 2 O 3 9 .

MANU S., DSGI OE' IND]A
SR].A. D]NESH BAO, SC
SRI..fA]SHANKAR V.NAIR, CGC

SMT. RESMI THOMAS, GP.

THIS WRTT PETfT]ON (CTV]I,) HAV]NG COME UP

ADMTSSTON ON 25-49.2422, ALONG $lrTH Wp(C).3A561 /2027
CONNECTED CASES, THE COURT ON THE SAME DAY DEI,TVERED

EOLLOWTNG I

FOR

AI] D

THE

2

l

\
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IN THE HIGH COT'RE OF KERAIA AT ERNAKU!${

PRESENT

THE HONOTJRABIJE MR. iIUSTICE DEVAN RAMACHINDRA]I

}TONDAY, THE 26TE DAT OF SEPTEMBER 2022 / 4TE ASIIINA,

L944

wP(c) No. 9341 0E 2022

ROSELYN PHIL]P, AGED 5O YEARS
W/o. SUNNY PH]LIP, EYA]-ILTHEKKATH]L HoUsE,
EDAPAT,LY KOIAN], MADAPALLY P.O, KOTTAYAM.

Sl,1T . A. ](. PqEEI HA
SR] . C.IIIII I KLTIIAF.

RESPONDENTS:

UNfON OF IND]A REPRESENTED BY ITS SECRETARY,
M]N]STRY OE RA]LWAYS, RA]L BHAWAN, 256-A,
RAISINA ROAD, RAJPATH AREA, CENTRJ\I,
SECRETARIAT, NEW DELHI . 11OOO1.

THE RA]I,I,iAY BOARD, RAIL BHAVAN, 256-A, RA]SINA
ROAD, RAJPATH AF.EA, CENTRAL SECRETAF.IAT, NEW
DELHI - 11OOO1/ REPRESENTED BY TTS CHAIRMAN.

STA?E OE KERALA
REPRESENTED BY THE SECRETARY TO GOVERNMENT,
REVENUE DEPARTMENTT SECRETAR]AT,
THIRUVANANTHAPURAM . 595001.

KERA],A RATL DEVE]-OPMENT CORPORAT]ON T-IM]TED (K
RATI,), 5TH ELOOR, TRANS TOWER, VAZHUTHACAUD,
THYCAUD P.OI THIRUVANANTHAPURAI,{, KERALA _
695014, REPRESENTED BY ITS MANG]NG DIRECTOR,.

1

2

.i

SPECIAi- TAIiS]LDAR (LA)
S]LVERL]NE, KOTTAYAM.

PETITIONER:

L

SRI.MANU S., DSG OF INDIA



6{#93eP09EyA t{RDCL
TRANS-D2/43al2021-TRANS

-- 2-1_-

1056r oE 2021
18

s25/361
5225

SRT.A. D]NESH RAO, SC

TH]S WRIT PETITION (CIV]L) HAVING COME UP FOR

ADMTSSTON AN 26.09.2022, AIONG WrTH wp(C) .30567/2021 AND

CONNECTED CASES, THE COURT ON THE SA[48 DAY DE],]VERED THE

EOLLOWING:
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JUDGMENT

twP(C) Nos.30s67/202L, 97s/2022, Ls't4/2022, 2a4'7/2022,

29t3/2022, 3't33/2O22, 4043/2022, 934L/20221

"Much Ado About Nothing" is a comedy by William

Shakespeare, included in the FrTsf .FoIo. published in the

year L623; but now more accepted as an aphorism to

describe a situation in which there has been a lot of furore

or excitement about something insignificant.

2. This Court cannot - while dealing with the afore

cases at thls time - think of a more apt idiom because the

challenge in these cases is against certain

Orders/Notifications issued by the Government of Kerala

relating to a project - one set of which have now lapsed and

other concededly incapable of further action because the

mandatory concurrence of the Government of India not

having been obtained. For such reason, blevity becomes

necessary for this judgment.

3. The 'Silver Line' is a proposed Semi High Speed

Railway Line, to connect Thiruvananthapumm with

Kasaragod in Kerala.

TA,\NS-D2/43al2021-TRANS

L
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4. The Kerala Rail Development Corporation Ltd.

(KRDCL) - a joint venture company of the Govemment of

India and the Government of Kerala - is entrusted with the

implementation of the afore proposed project.

5. The KRDCL claims to have completed and settled a

Detailed Project Report (DpR.) and to have placed it before

the Railway Board, Ministry of Railways, Government of

India, but which the latter vehemently maintains is

incomplete and hence not been granted approval even at

this time.

6. It is, howeyer, stated that an ,in pr.inciple, approval

had been given by the Ministry of Railways to the

Government of Kerala and the KRDCL; based on which, the

said Covprnment lssued orders lor land dcquisilion -
appointlng officers for such purpose; however, with two

embedded conditions that such action would commence only

after a Social Impact Assessment (SIA) is completed and the

approval of the Government of India is finally obtained.

7. The Government of Kerala, almost simultaneously

thereafter, lssued notifications under the Kerala Survey and

Boundaries Act, 1961 ('Suruey Act, for short), purportedly to

survey the area through which the proposed railway line is
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to pass as per the "DPR", so as to aid the "SIA".

B. The first among the afol:e writ petitlons, namely

W.P(C)No.30567 of 202L, was filed in December, 202L and.

this Court issued an interim order d,atecl 23.L2.202L,

permitting the survey; however, directing the respondents

not to use conspicuous large stones for it, but only those as

are specified under the Ker:ala Survey and Boundary Rules

('Boundary Rules' for short) for such purpose. This was to

allay the apprehension of the petitioners therein, who

seemed to be under the impression that, under the guise of

suwey, what was, in fact, being done was the processes for

land acquisition.

9. The other wdt petitions in this batch wer:e

thereafter filed, assailing the afore mentioned orders and

notifications of the Government of Kerala.

10. However, pending the afor:e interim ol:der of this

Court, the KRDCL appears to have approached the Director

of Survey, through their Ietters dated 24.0L.2022 and.

29.01.2022, seeking per:mission to Iay large concrete poles

- yellow in colour with inscriptions of their name on it - for

the purpose of survey and this is stated to have been

sanctioned by the said Authority, through its order dated

6'?w930tr09ry* I(RDCL

L

2t
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02.o2.2022.

11. Thus began the SIA, on the strength of notifications

under Section 4 of the Right to Faf Compensation and

Transparency in Land Acquisition, Rehabilitation And

Resettlement Act, 2013 (for short 'the Act'), which were,

however, met with stiff resistance from various people,

including the petitioners. The State of Kerala concededly

witnessed large scale protests and extreme acrimony on a

daily basis - with even women and children being involved

- leading to virtual brdak down of law and order, affecting

peaceful life in the areas where survey was attempted to be

conducted. This led to criminal cases being filed against

various persons, including the petitioners in some of these

cases.

12. These matters were, thereafter, heard by this Court

on the issue as to whether an "SIA" could have been done

even before the "DPR" was approved by the Government of

India and noticing the fact that large yel1ow concrete stones

were being installed in spite of the aforementioned interim

order, two further orders dated 20.01.2022 atd. 07.O2.2022

were issued, interdicting the survey in the lands of the

petitioners herein. These orders became necessary also

TRANS-D2/43el2021-TRANS



TRANS-D2/43al2021-TRANS
330/361
5230

",f0f, 930P2084*A t{RDCL

ilP(C) NO. :l05r5r OE 2021 & coD.cases
ll

because the Government of lndia filed specific pleadings

before this Couft to the effect that they had not yet approved

the "DPR", nor had they permitted any action pursuant

thereto, including "SIA'; and even went to the extent of

saying that if any action is taken by the KRDCL nevertheless,

their officers would be personally responsible for its costs.

13. But, the respondents took up the matter in intra-

court appeals and won.

14. Though the petitioners attempted Special Leave

Petitions before the Hon'ble Supreme Court, they were

dismissed, holding that, normally, "SIA' ought not to be

stopped.

15. However, in spite of all this, the resistance from

citizens continued and eventually, the Government issued a

proceedings dated 16.05.2022, directlng the KRDCL to use

" either Geo-tagging method, using good software or app; or

through demarcating the boundaries by marking on

permanent structures" (sic) for the purpose of the "SIA'.

16. To cut the story short and as is admitted by the

learned counsel for the KRDCL, the "SIA" Iiterally came to

stop thereafter; and as matters now stand, the notifications

issued by the Government for such purpose, under Section 4

L

.r.1



331/361
5231

6.r€9?3Al20S4yA KRDCL
TRANS-D2/433/202l"TRANS

Lg
ilP(c) No. 10561 oE 2021 & con.cases

of the 'Act", has admittedly, lapsed.

17. Resultantly, as it presently is, only the land

acquisition orders issued by the Government continue to be

in force, but they have, in response to specific queries from

this Court, issued a proceedings d,ated 21.O4.2O22,

unreservedly saying that none of the lands involved in the

"DPR" stands frozen and that its owners can deal with it in

any manner; with a further instruction to the Registrar of

Co-operative Societies and the District Collectors to ensure

that Financial lnstitutiohs are advised not to deny loans on

its security.

18. This is why I prefaced this judgment with the

aphorism afore, because, for the present, no action is being

taken by the Government of Kerala or by the KRDCL on the

strength of the orders of land acquisition, or for the "S1A"

the notifications for the same having, without doubt,

expiled.

19. Peftinently, the Government of India steadfastly

maintains its earlier position; and has, in fact, filed a

statement before this Court, as recent as on 25.09.2022, in

W.P.(C) No.305671202L, a\retilg that even though the

KRDCL had been asked to provide detailed technical
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documents such as "argrment pla , particulars of railway

line and ctossing over existing railway network and such

othef' (sic), they had not furnished the same in spite of at

least four reminders, dated 06.08.2021, 22.1O.2021.,

09.O5.2022 and 30.08.2 022.

20. Crucially, Sri.S.Manu, learned Deputy Solicitor

General of India (DSGI), submitted that since the

Government of India has not even approved the "DPR", it

cannot be even said that there is a project, particularly

because such approval is only the first step. He explained

that, even after "DPR" is approved - if and when it is done

- the proposal will have to be vetted by various Authorlties

in the hierarchy, finally to obtain the concurrence of the

Cabinet Committee of Economic Affairs, Government of

india. He vehemently added that until the final approval

from the Cabinet Committee is obtained, the project cannot

be even construed to be in anvil; and, at the best, is only a

proposal.

21. I also record Sri.S.Manu's final and affirmative

reiterating submission that the Government of India has not

given permission for conducting the "SIA' and that any

actlon taken by the KRDCL will be at their own risk and
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responsibility.

22. Of course, Sri.Dinesh Rao _ learned standing

counsel for the KRDCL, submitted that the clarifications

sought for by the Railway Board from his client has alreadl.

been furnished; which was then supplemented by

Sri.T.B.Hood - learned Special Government pleader, that all

action earlier done and taken by the Government of Kerala

was under the legitimate expectation that the ,,DpR,, would

be approved, and based on letters from the Government of

India, granting 'in-principle, approval for the project.

23. Whatever the afore be, the Government of Kerala

now unequivocally admits that unless the proposal obtains

the concurrence of the Government of India, it cannot he

fructified.

24. As said above, the challenge in these writ petitions

is against the impugned orders and notifications of the

Government of Kerala.

25. Going by the narrative above, a consideration of the

validity of the said orders and notlfications are now

unnecessary because: for the first, the -SIA, notifications

have admittedly lapsed; and, for the second, the land

acquisition orders are literally stillbom, awaiting final

3a

26
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decision from the Government of India.

26. I do not think that, therefore, this Couft should

spend any further time on these matters at this stage,

particularly when it is not even clear as to how the

Government of India will deal with the "DPR".

27. Before I close, I need to deal with the order of the

Director of Survey, Government of Kerala, who granted

permission on 02.02.2022 to the KRDCL to use large

concrete stones, which ironically has now led the "SIA'to be

stalled. The explanatioir of the said officer, throuoh an

affidavit, is that he was not aware that this Court had

interdicted him from exercising statutory powers under the

Kerala Surwey and Boundades Act and the Rules thereunder,

though he admits that he was aware of the intexim order

dated 23.12.2021. The records show that the said Authority

has acted upon the request made by the KRDCL and even

though he may not be a party in these cases, it is

incontestable that the action of the KRDCL ln having

approached him without obtaining permission from this

Court and in the said Authority in having issued an order

without seeking a cladfication , he being a part of the

Government - certainly is extremely unfortunate. Howevet
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since, eyerlthing has now come to a standstill thanks to

such overzealousness - I deem it apposite to leave it there.

28. Suffice to say, for the reasons said above, I close

these writ petitions at this time; however, with full liberty to

the petitioners to seek a rehearing as and when any further

actlon is taken by the Government of Kerala, either for the

"SIA' or fol acqulsition of land, since I have chosen not to

answer any of the specific contentions of the rival sides.

29. At this time, Sd.Muhammed Shah and Smt.Preetha

- learned counsel for the petitioners in some of these cases,

intelvened to say that the Government of Kerala and the

KRDCL ought to be lnterdicted from spending any further

money, until the Government of India approyes the project.

I do not propose to accede to the above requeest, since

it is irrefragable that every action of the Authorities are

accountable in law, particularly under the constitutional

scheme.

sd/- DEVA}T RN.,IACIIANDRAN

JUDGE

stu

TRANS-D2/43al2021-TRANS
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THE TRUE COPY OE THE TA-{ RECE]PT
RESPECT TO THE PROPERTY OI'NED BY
1ST PET]TIONER DATED 03. 11 . 2021.

THE TRUE COPY OE THE TAX RECEfPT
RESPECT TO THE PROPERTY OWNED BY
PET]TIONER NO.5 DATED 02.12.2A27
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APPENpIX OE WP (C) 975/2022

Pi1]T]C]JEP trI]JIBITS

Exhibrt P1

E)rhibit P2

Exhibrt P3

Exhibit P4

Exhibit P6

Exhibit P7

Exhibit pE

Exhibit P9

THE TRUE COPY OE THE TAX RECE]PT WITH
RESPECT TO THE PROPERTY OWNED BY THE
2ND PETITIONER DATED 25.09.202A.

THE TRUE COPY OF THE ?AX RECEIPT W]TH
RESPECT TO THE PROPERTY OWNED BY THE
JRD PET]TIONER DATED 30.11.2020.

THE TRUE COPY OE THE TAX RECEIPT WITH
RESPECT TO THE PROPERTY OWNED BY TI1E
PETITIONER NO. 4 DATED A8.12,2A21.

W]TH
THE

W]TH
THE

THE TRUE COPI OF THE
TENDER ]SSUED BY THE
Dl\'lED 24.06.2A21.

NOT]CE TNV]T]NG
3RD RESPONDENT

THE TRUE COPY OE THE GOVERNMENT ORDER
(MS) NO. 163/2021/RD ]SSUED BY THE 2ND

RESPONDENT DATED 18.08.2021-

THE TRUE COPY OF THE GOVERNMENT OR]']FR
(RT) NO. 3642l2021lRD ISSUED BY THE 2ND
RESPONDENT DATED 30.10.2021.

THE TRUE COPY OE THE NOT]E]CAT]ON
ISSUED BY THE sTH RESPONDENT DATED
13.IO.2A2L PUBL]SHED IN KERALA GAZETTE
NO. 3004 .

THE TRUE COPY OF THE NOT]EICATION
]SSUED BY THE 6TH RESPONDENT DATED
A'7.IA.2027 PUBL]SHED IN KERAI,A GAZETTE

Exhrbit P10

ExhabiL P5

t
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Exhibit P11

Exhrltrit P12

Exhibit Pl3

Exhrbit Pl4

RESPONDENT EXHTBITS

Exhibit R2 (b)

Exhibit R2 (c)

TIlE TRUE COPY OE THE NOTIF]CATION
ISSUED BY TI]E 7TH RESPONDENT DATED
12.IA,2021 PUBL]SHED IN KERALA GAZETTE
NO.3005.

THE TRUE COPY OF THE PHOTOGRAP]IS OF THE
PHOTOGRAPHS BELONGING TO PET]TIONERS
NOS. 1 AND 2.

'IHE TRUE
NAT,I,ALAPl

COPY OE THE E]R
POLICE STAT]ON,

NO. 662 0E
KOZHIKODE.

THE TRUE COPY OE THE COMPLAINT LODGED
BY THE 2ND PETIT]ONER BEFORE TI1E
NA1LALAM POI,]CE STATION, KOZ}IIKODE
DI\TED 24.72.242I ALONG WITH THE
ACKNOWLEDGMENT.

l0

True Copy of letter dated 11.12.2019
sent by Government of Tndia, Ministry
of Raifways to the Chief Secr:etary,
Government of Kerala according In-
Principfe approvaL for Semi High Speed
Raif Corridor.

True Copy of the offace memorandlrm
No.24(35)/PE-II/2012 dated 05.08.2016
iS^, -o oy o/o.rtmo- o _no'a,
Ministry of Finance/ Department of
Expenditure.

True Copy of letter: Dated 15.01.2021
sent by Honrble Minister for Einance,
GoYernment of India to the Hon'ble
Chief Minister of Kerafa.

A TRUE COPY OE T]lE OF.DER DATED
11 .12.2AI9 ]SSUED BY THE M]NTSTRY OF
FA]I,WAYS .

Er.hibit R3 (B)

Exhibit R2 (a)

Exhibit R3 (A)

A TRUE COPY OE THE OEE]CE MEMORANDUM
NO.24 (35) /PF-rr/2012 DATED 0s.08.2015



338/361
5238

6+W'3ATZOSS/AI KRDCL
TRANS-D2/43A/2021-TRANS

2'
i{P(C) NO. 305r57 OE 2021 e.on-cases

Exhibit R3 1C)

Exhibrt F,3 (D)

E.hibit R3 (E)

Exhrbit R3 (F)

3t

ANNEXED ALONG WITH EXT. R3 (A)

A TRUE COPY LETTER ]SSUED BY M]NISTRY
OE RATLWAYS /GOVERNMENT OE ]ND]A V]DE
I,ETTER NO. 2 018 /JVCET.I-lGENL/ SPV /POLICY / 2
DATED 23.44 -2419.

TRUE COPY OF THE ADM]NISTRATIVE
SANCT]ON OE STATE GOVERNMENT, EOR
TAKTNG UP PREPAF.ATORY WORKS OF ],AND
ACQU]SITION EOR SILVER L]NE PROJECT
DATED 11.06.2021.

COMPACT D]SC WH]CH CONTAINS THE V]DEO
SHOWTNG THE ACTS OE SECOND PETITlONER-

A TRUE COPY OE THE NOT]E]CATTON GO(P)
tla.4a /2a22 /RD Dp;tED 22.01.2022
PUBI-ISHED ]N EXTRA ORD]NARY GAZETTE.

A WRTTE UP PREPARED BY TH]S RESPONDENT
REGARD]NG HO!.i T]lE SURVEY NUMBERS
PROPOSED FOF. ACQUIS]TION IS OBTAINED,

Exhibit R3 (Q)
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PETIT]ONER EXH]BITS

E:{hibit P1

Exhibit P2

E:!hibat P3

Exhibit P4

Exhibrt P5

Exhibit P6

Exhrbit P?

Exhibit Pg

Exhibit P9

TRUE COPY OF THE LATEST I,AND TAX RECEIPT
DATED 13.07.2021 TSSUED BY THE VILLAGE
or tcLR, PAPA/r^DrVJ L . -.

TF.TIE COPY OT TI]E CABINET D'CIS]ON AS
PUBL]SJlED BY THE PRESS T II EORi.4AT I OI,]

BUREAU, GOVERNI1ENT OF ]I']DIA T]ATED
01.0i.2016.

TRUE COPY OE THE COMPANY MASTER DATA OE

THE 5TH RESPONDENT EROM THE WEB S]TE OF
THE M]N]STRY OF COMPANY AEEAIRS.

TRUE COPY OE THE
PUBL]SHED 1N TIIE
RESPONDENT.

PROJECT
WEBSITE

DETAILS
OE THE 5TE

TRUE COPY OE LETTER NO.2O19lJV
CE]-T-lKRDCL/SHSRC DATED 17 . 12 .2019 EROM

1ST RESPONDENT.

TRUE COpy OE G.O. (RT) \1A.3642/2A27/RD
DATED 30.10.2021 ]SSUED BY THE 4TI1
RESPONDENT.

TRUE COPY OE THE A],]GNMENT MAP WHICH
SHOWS THE AL]GNMENT OF THE RAIL THROUGH
UN]ON TERRITORY OE PUDUCHERRY.

TRUE COPY
4 .695 / 2A2a
RESPONDENT

PUBLISHED BY THE 9TH
DATED 1. 11 .2 021 UNDER SECTION

KERALA SURVEYS AND
ACT, 19 51 .

OE THE NOTIEICAT]ON NO. A

6 (1) OE THE
BOUND-A.R]ES

E:{hibit Pl0 TRUE COPY OE OM NO.24(3s)/pE rr/2A12
DATED 05.08.2016 ISSUED BY THE 1ST

6.f€ry23eE0eqt\r l{RDCL

APPENpTX OF WP(C) 1574/2022

TRUE COPY OF G.O. {MS) rrA.763/2021/RD
DATED 18.08.2021 ]SSUED BY THE 4TH
RESPONDENT.
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RESPONDENT.

E:hiblt P11

Exhibrt P12

E:<hibit P13

RESPONDENT EXHIBITS

Exhibit R5 (A)

E:<hibit R5 (C)

Exhibrt F.5 (D)

TRUE COPY OE LETTER NA.2AAB/LML/12/E
DATED 08.04.2010 ]SSUED BY THE 2ND
RESPONDENT TO ALL THE GENERA]- MANAGERS
OF A1,I, ZONAL RA]LWAYS.

TRUE COPY OE THE IETTER NA.2A7A/LML/12/8
DATED 27.42.2424 ]SSUED BY THE 2ND
RESPONDENT TO ALL THE GENERAL MANAGERS
OF ALL ZONAL RA]LWAYS.

TRUE COPY OE THE STATEMENT F]I-ED BY THE
ADD]T]ONA1 SOLIC]TOF. GENERAL OE ]ND]A ]N
W.A.179 OF 2022 ON THE FII,ES OF THE
HONOURABLE H]GH COURT OE KERA],A.

A TRUE COPY OE TI1E ORDER DATED 18.05.21
]SSUED BY THE MINISTRY OF RA]]-WAYS
REGARD]NG ALLOTMENT OF SHARES TO KRDCL.

Exhlbit R5(B) A TRUE COPY LETTER TSSUED BY MIN]STRY OF
R-A]LWAYS/ GOVERNMENT OE ]ND]A V]DE
LETTER NO.2 018 /JVCET,L/GENL/SPV/ PALIC'I / 2
DA?ED 23 . 04 .2019 .

A TRUE COPY OE THE ADMIN]STRATIVE
SANCT]ON OF STATE GOVERNMENT, FOR TAKING
UP PF.EPARATORY WORKS OE T,AND ACOU]S]TION
EOR SI],VER],]NE PROJECT; DATED
11. A6 .2A21-,

A BR]EF WRITE UP ON COMPT-IANCE TO
VAR]OUS PROV]SIONS TN IREC,

Exhibit R5 (E) A TRUE COPY OF THE NOTIE]CATTON ]SSUED
UNDER SECTTON 1111 OE ACT 30 OE 2013
DATED 30.01.2021 IN CONNECTTON WITH LAND
ACQUISITTON FOR THE CONSTRUCTION OE
NEMOM TERI{]NAI- AND DOUBT,lNG OE

\

Ezhibit R5(E) A TRUE COPY OE THE ADMINTSTRATfVS
SANCTION OE THE STATE GOVERNMENT EOR
RELEASE OE EUNDS DATED 37.72.2421.
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Exhibit R5 (G) A TRUE COPY OE THE ORDER ]SSUED BY
M]NISTRY OI' RURAL DEVELOPMENT DATED
28.08.2015.

34
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PET]T]ONER EXHIBITS

Exhibit P1

Exhibat P1 (a)

Ezhibit P1 (b)

Exhibit P1 (c)

Exhrbit P1 (d)

Exhibit P1 (e)

3:

TRUE COPY OF THE DETA]LS OE THE
IIOLD]NGS OE THE PETIT]ONERS.

TRUE COPY OF THE LATEST LAND TAX
RECE]PT DATED 12.48,202I ]SSUED BY
THE V]ILAGE OFE]CER, PARAKKADAVU
VII,LAGE ]N RESPECT OF THE 1ST
PET IT]ONER.

TRUE COPY OF THE LATEST LAND TAX
RECETPT DATED 24.0I.2022 ]SSUED BY
THE V]I-T-AGE OEE]CER, PARAKKADAVU
VfI,LAGE TN RESPECT OE THE 2ND
PET IT]ONER.

TRUE COPY OF THE LATEST LAND TAX
RECE]PT DATED 24.0A.2022 ISSUED BY
THE V]LLAGE OEFTCER, PARAKKADAVU
VILLAGE IN RESPECT OE THE 3RD
PET ]TIONER.

TRUE COPY OE THE LATEST IAND TA-\
RECEIPT DATED 48.04.2027 lSSUED BY
THE VILLAGE OEE]CER, PARAKKADAVU
VTT-],AGE IN RESPECT OF THE 4TH

TRUE COPY OE THE ],ATEST IAND TAX
RECEIPT DATED 24.41.2422 ISSUED BY
THE VIL],AGE OEE]CER, PARAKKADAVU
V]LLAGE IN RESPECT OE THE 5TH
PET]T]ONER.

TRUE COPY OE THE LATEST LAND TAX
RECEIPT DATED 16.41 .242I ISSUED BY
THE V]L],AGE OFFICER, PARAKKADAVU
V]L],AGE TN RESPECT OE THE 6TH
PETIT]ONER.

Exhibrt P1 (g) TRUE COPY OE THE
RECE]PT DATED T6

LATEST LAND TAX
O 6.2 021 ]SSUED BY

APPF-Npa]{ OF flP lC\ 2841/2022

E:lhibit P1 (f)
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Exhrbit P1 (h)

Exhibit P1 (j )

Exhibat P1 (k)

E]{hibi t P2

Exhibit P3

Exhibit P4

THE VILLAGE OEFTCER, PARAKKADAVU
VILLAGE ]N RESPECT OF THE ITH
PET ]T]ONER.

TRUE COPY OE THE LATEST LAND TAX
RECElPT DATED I4.O'1 .2021 ]SSUED BY
THE VILLAGE OEE]CER, PARAKKADAVU
V]LLAGE ]N RESPECT OE THE 8TH
PET]TIONER.

TRUE COPY OE THE LATEST ],AND TAX
RECEIPT DATED 23.01 .202I ISSUED BY
THE VILLAGE OEFTCER, PARAKKADAVU
V]LLAGE IN RESPECT OF THE 9TH
PET]T IONER.

TRUE COPY OE THE ]-ATEST I,AND TAX
RECE]PT DATED 1'7.Ll.242I ISSUED BY
THE VILLAGE OEF]CER, PARAKKADAVU
V]LLAGE IN RESPECT OF TIIE 1OTH
PET]T IONER.

TRUE COPY OE THE ]-ATEST I,AND TAX
RECEIPT DATED 72.48.242I fSSUED BY
THE V]L],AGE OEFICER, PARAKKADAVU
V]LLAGE ]N RESPECT OE THE 11TH
PETIT IONER.

TRUE COPY OE THE COMPANY MASTER DATA
OE THE 5TH RESPONDENT EROM THE
WEBS]TE OE THE M]N]STRY OE COMPANY
AEEA]RS.

TRUE COPY OF THE
PUBL]SHED IN THE
RESPONDENT.

PROJECT
WEBS ]TE

DETA]LS
OE THE 5TH

:16

E:{hibit P5 TF,UE COPY OE LETTER NO.2O19lJV
CELL/KRDCL/SHSRC DATED -17. 12.2019
EROM 1ST RESPONDENT TO THE 4TH

Exhibit P1 1i)

TRUE COPY OE THE CAB]NET DECIS]O]N AS
PUBLISHED BY TI-IE PRESS ]NEORMAT]ON
BUREAU, GOVERNMENT OE ]ND]A DATED
3 -2 .24t6.
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RESPONDENT.

Exhibit P6

E:<hibit P7

Exhibit P8

Exhiblt P9

Exhibit Pl0

Exhibit P11

Exhibit P12

Exhrbit Pl3

Fxhrbit Pl4

TRUE COPY OE GO(MS) \1A.763/2021./RD
DATED 18.08.2021 ISSUED BY THE 4TH
RESPONDENT.

TRUE COpy OE GO(F.T) r\a.3642/2A21/RD
DATED 30.10.2021 ]SSUED BY THE 4TH
RESPONDENT .

TRUE COPY OE THE ALIGNMENT
SHOWS THE AI,IGNMENT OE THE
THROUGH UN]ON TERR]TORY OE
PUDUCHERRY.

MAP I,iH]CH
RA]L

TRUE COPY OE TI]E NOTIF]CAT]ON
NO.A4.595/2021 PUBL]SHED BY THE 9T]1
RESPONDENT DATED 01.11.2021 UNDER
SECTION 6(1) OE THE KERALA SURVEYS
AND BOUNDAR]ES ACT. 1961.

TRUE COpy OE OM NO.24(3s)/pE-rr/2A12
DATED 05.08.2016 ISSUED BY THE 1ST
RESPONDENT.

TRUE COPY OF LETTER NO.2OO8lLML/12l8
DATED 8.4.2010 ]SSUED BY THE 2ND
PESPOND-NT -O A L Th E\ERAL
MANAGERS OE ALL ZONAL RAfII{AYS.

TRUE COPY OE THE LETTER
t o.201a /LML/12 / B DATED 21. 02.2020
ISSUED BY THE 2ND RESPONDENT TO A]-L
THE GENERAL MANAGERS OE A],L ZONA1
RA]LWAYS.

TRUE COPY OE
THE DETA] LED

THE RELEVANT PAGES OE
PROJECT REPORT VOLUME ]

TRUE COPY OF THE RELEVANT PAGES OE
VOLUME ]] PART D OE DETA]LED PROJECT
REPOF.T PUBL]SHED BY KRDCL

Exhrbit P15 TRUE COPY OE THE LETTER
SECRETARY KOLAZHY GRATA
ONE SELINE VARGHESE

]SSUED BY THE
PANCHAYAT TO
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Exhibit P15

Exhlbit P17

E:<hrbit P18

Exhlltrit P19

Exhibit P20

Exhibrt P21

Exhibit P22

TRUE COPY OE GENERAL INSTRUCTIONS ON
PROCUREMENT AND PROJECT MANAGEMENT OE
THE ISSUED BY THE GOVERNMENT OE
IND]A, MIN]STRY OF E]NANCE DEPARTMENT
OE EXPENDITURE PROCUREMENT POLICE
DEC]S]ON NO F.1/1/2A27 PPD DATED
29/7A/2A21

TRUE COPY OF THE LETTER
E.I\O.3/72/2A20 ADB ]] M]NISTRY OF
EINANCE, DEPARTMENT OE ECONOM]C
AEEA]RS, FUND BANK & DB DIVIS]ON TO
JO]NT SECRETARY, E]NANCE DEPARTMENT
GOVERNMENT OE KERALA DATED 3.9.2020

TRUE COPY OE THE MAP OE ItrAHE DISTR]CT
OE PUDUCHERRY PUBL]SHED IN THE
D]STR]CT CENSUS HANDBOOK MAHE,
DIRECTORATE OE CENSUS OPERAT IONS,
PUDUCHERRY (RELEVANT PAGE)

TRUE COPY OE ALI]GNMENT MAP
TO AS FIGUF.E 6.23 IN VOLUME
OE DPR.

REFERRED
IT PART B

TRUE COPY OE THE
SOUTHERN RA]LWAY

RA]LWAY MAP OF
PALGIIAT DIVISIOI.I

A TRUE COPY OF THE ALIGNMENT MAP OE
SILVERLINE AS PUBL]S]IED ]N THE
WEBSITE OF KRA]I, CORPORATION
CONEIN]NG THE SAI1E TO THE MAHE REGION

TRUE COPY OE NEWSPAPER REPOF,T
PUBI,ISI{ED ]N INDfAN EXPRESS DAILY
DATED 15.12.2021
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PET]T]OI,.IER EIHIBITS

Exhiblt P1

Exhibrt P1 (A)

Exhibit P1 (B)

Erhibrt P1 (C)

Exhibit P1 {D)

Exhrbit P1 {E)

Exhibit P1 (F)

TRUE COPY OE TIIE ],ATEST LAND TAX
RECE]PT DATED 24/A7/2022 ISSUED BY
THE V]LLAGE OEE]CER, PARAKKADAVU
VILLAGE ]N RESPECT OF THE 2ND
PET ]T]ONER.

TF.UE COPY OE THE LATEST LAND TAX
RECElPT DATED 2A/AI/2A22 ]SSUED BY
THE VTT-I-AGE OFFICER, PARAKKADAVU
V]L],AGE IN RESPECT OE THE 3RD
PET IT IONEF,.

TRUE COPY OF THE LATEST ],AND TAX
RECEIPT DATED AA/A9/2021 ISSUED BY
THE VILLAGE OFF]CER, PARAKKADAVU
VIT,LAGE IN RESPECT OF THE 4TH
PETIT IONER.

TRUE COPY OF THE IATEST LAND TAX
RECEIPT DATED 21/A1/202I ISSUED BY
THE V]LLAGE OEE]CER, PARAKKADAVU
VILLAGE IN RESPECT OF THE 5TH
PET]T]ONER -

TRUE COPY OF THE LATEST ],AND TAX
RECE]PT DATED 22/A6/2A2I ]SSUED BY
THE VTT,I,AGE OEEfCER, PARAKKADAVU
V]LLAGE ]N RESPECT OE THE 6TH
PETIT]ONEF..

TRUE COPY OF THE DETAIIS OE THE
HOLDINGS OE THE PET]T]ONERS.

Exhibit P1 (c) TRUE COPY OE THE LATEST LAND TAX
RECEIPT DATED 26/A3/2019 ISSUED BY

APPENDTX OF WP(C) 2913/2022

TRUE COPY OE THE LATEST LAND TAX
RECE]PT DATED 24/OI/2A22 TSSUED BY
TI1E V]LI,AGE OFFICER, PARAKKADAVU
VTI,LAGE IN RESPECT OE THE 1ST
PETIT IONER.
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Exhibit P1 (I )

Exhibit P2

Exhibit P3

Exhibrt P4

E:<hiblt P5

THE V]I,LAGE OFFICER, PARAKKADAVU
VILLAGE ]N RESPECT OE T]lE 7TH
PET IT]ONER.

IRLIE COPY OF THE L},TEST LAI,ID TAX
RECE]PT DATED 29/I6/2I27 lSSLTED BY
THE VII,IACE OFEICER, P!-RAK(ADA1/-U
V'LLAGE ]N RESPI]CT OE THE STH
PET]TIONEF..

TRUE COPY OE THE LATEST LAND TAX
RECE]PT DATED 19/AB/2A2T ]SSUED BY
THE VILLAGE OFFTCER. PARAKKADAVU
VILLAGE ]N RESPECT OF THE 9TH
PET ]T]ONER.

TRLTE CIPY CF THE I-ATEST LAND TAX
RECE]PT DATEO i4/A1 /2i)2]. ]sSLTED BY
THE VIILAGE OEE]CER, PAFAK(ADAI/I]
YILLAGE ]N RESPECT OI' I]]tr LI]TH
PET ]T]ONEB.

TRUE COPY OE THE LATEST LAND TAX
D r. D_ _SSr -D B - t a!_
OFF]CER, PARAKKJIDAVU V]LLAGE ]N
RESPECT OF TIiE 11T]1 PETIT]ONER.

TRUE COPY OF THE CAB]NET DECIS]ON AS
PUBL]SHED BY THE PRESS INEORMATION
BUREAU, GOVERNMENT OE ]ND]A DATED
a3/a2/20t6.

TRUE COPY OF THE COMPANY MASTER DATA
OE THE 5TH F,ESPONDENT FROM THE WEB
S]TE OF THE M]N]STRY OE CORPORATE
AEFAIRS.

TRUE COPY OE THE
PUBLTSHED ]N THE
RESPONDENT.

PROJECT
I{EBS]TE

DETAILS
OF THE 5TH

TRUE COPY OE LETTER NO. 2019/JV
CELL/KRDCL/SHSRC DAIED I'1 / 12 / 2AI9
FROM 1ST RESPONDENT TO THE 4TH
RESPONDENT.

Exhrbit P1 (H)

Exhibit P1 (J)

Exhrbit P1 (K)
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Exhibr t P6

Exhibit Pl

Exhibrt P8

Exhibrt P9

E:lhibrt P10

Exhibit P11

Ezhibit P12

TRUE COPY OF GO(MS) r1A.l63/2A21/p.D
DAIED I8/C8/2A27 ISSUED BY THE 4TH
RESPONDENT.

TRUE COPY OE GO(Rr) NA. 3642/2A21/RD
DATED 3A/10/2A21 ]SSUED BY THE 4TH

TRUE COPY OE THE ALfGNMENT
SHOWS THE A],IGNMENT OE THE
THROUGH UN]ON TERR]TORY OE

PUDUCHERRY.

MAP WHICH
RA]L

TRUE COPY OE THE NOTIE]CATION NO.
A4.695/2A2I PUBI-TSHED BY THE 9TH
RESPONDENT DATED c) 1/ 11l2 021 UNDER
SECTION 6(1) OE THE KERALA SURVEYS
AND BOUNDAR]ES ACT, 1951.

TRUE- COPY OF OM NO. 24\35)/PE-II/2012
DATED 05/08/2016 ISSUED BY THE 1ST
RESPONDENT.

TRUE COPY OE LETTER l\O. 2A08/Ll,|L/L2/8
DATED O8l04/2010 ]SSUED BY THE 2ND
RESPONDENT TO A],L THE GENERAT-
MANAGERS OE ALL ZONAL RAIIWAYS.

TRUE COPY OF TI1E LETTER NO.
2OIA /LML/ 72 / A DATED 2)" / A2 /2A20 ISSUED
BY THE 2ND RESPONDENT TO A],], THE
GENERAI, MANAGERS OE ALL ZONAL
RAILWAYS.
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PETfT]ONER EXH]BITS

Erhlbit P1

Exhibit P2

Exhibit P3

Exhibi t P4

Exhiblt P5

Exhibit P6

Exhibit P7

TRUE COPY OF THE TAX RECEIPT WITH
RESPECT TO THE PROPERTY OWNED BY 1ST
PET]TIONER DATED 13.06.2021.

PHOTOSTAT COPY OE THE CRUX OF THE
DISCUSS]ON PUBL]SHED ]N THE SOC]AL
MEDIA.

TRUE COPY OE THE RELEVANT PAGES OE G.O
(MS ) NO.163/2021lRD DATED 18.08.2021
-.S fD B, T \D DLSPOND-N,.

PHOTOCOPY OE G.o. (RT) NO.3642/2A27/RD
DATED 30.10.2021 ]SSUED BY THE 2ND
RESPONDENT.

PHOTOCOPY OE THE CONTENTS OE A DEBATE
APPEARED IN MALAYALA MANORAMA DATED
22 .41 .?O22 .

PHOTOCOPY OF THE ARTICLE WRITTEN BY SRI
E. SREEDHARAN.

PHCTOCOPY OE THE PE PRESENTAT ] ON

SUBI,I]TTED BY THE 2ND PET]TI'NER BEEORE
THE] RESPONDENTS DATED 25.01.2i]22.

APPENDTX OF WP (C) 3733/2022
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PET]TIONER EXHIB]TS

Exhil-iit P1

Exhibit F2

Exhibit P3

Exhibit P4

Erhibit P5

Exhibit P7

Exhibit PB

Exhibit P9

.13

APPENpIX qE WP (Cl 4043/2022

TRUE COPY OF THE LAND TAX RECEIPT
ISSUED TO THE PETITIONER NO.1 DATED
15 .41 .24? t .

TRUE COPY OE THE LAND TAX RECEIPT
]SSUED TO THE PET]TIONER NO.2 DATED
16.46 .2424

TRUE COPY OE THE LAND TAX RECE]PT
ISSUED TO THE PETITIONER NO.3 DATED
27 -44.2427

TRUE COPY OE THE LAND TAX F.ECE]PT
fSSUED TO THE PET]T]ONER NO.4 DATED
a5.01 :2027

TRUE COPY OE THE LAND TAX RECE]PT
fSSUED TO T]lE PET]T]ONER NO.5 DATED
43.09.2421

TRUE COPY OE THE LAND TAX RECE]PT
lSSUED TO T]lE PET]T]ONER NO.6 DATED
79. A1 .2427

TRUE COPY OE THE LAND TAX RECE]PT
lSSUED TO THE PETTT]ONER NO.7 DATED
44.01.2a22.

TRUE COPY OE THE LETTER ISSUED TO THE
2ND RESPONDENT BY THE 4TH RESPONDENT
DATED 17 . 12 .2 019

TRUE COPY OE THE GOVERNMENT ORDER
(MS)NO.163/2021,/RD TSSUED By THE 2ND

RESPONDENT DATED 18.08.2021

Exhibit Pl0 TRUE COPY OE THE GOVERNMENT ORDER
(RT. )NO.3642l2021lRD ISSUED BY THE 2ND

RESPONDENT DATED 30.10.2021.

Exhibit P5
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Exhibit P11

Exhibit P12

E).hlbit P13

Exhibit P14

Exhibit P15

Exhibit P16

Exhibit P17

Exhibit P18

Exhibit P19

Exhibit P20

TRUE COPY OE THE NOTIF]CAT]ON ]SSUED BY
T]lE SPEC]AL TAHSTLDAR, LAND ACQU]S]TION
(SILVER LANE) , KOTTAYAM DATED
13.7A.2A2I PUBLISHED IN KERAI,A GAZETTE
NO.3005.

TRUE COPY OE THE ORDER PASSED ]N WRIT
PETITION \1A.915 /2A22 AND CONNECTED
MATTERS DATED 20.4I,2A22

TRUE COPY OF THE NOT]EICATTON ]SSUED BY
THE 2ND RESPONDENT FOR CONDUCTTNG
SOC]AL ]MPACT ASSESSMENT STUDY ]N
ERNAKULAI4 DATED 04 . 01 . 2 022 .

TRUE COPY OE THE NOT]EICAT]ON ISSUED BY
THE 2ND RESPONDENT EOR CONDUCTING
SOCIAL ]MPACT ASSESSMENT STUDY IN
KOTTAYAM DATED 22.4I,2022.

TRUE COPY OE THE NOTIFICATION ISSUED BY
THE 2ND RESPONDENT EOR CONDUCTING
SOC]AL ]MPACT ASSESSMENT STUDY TN
PATHANAMTHITTA DATED 11. O1.2O22

TRUE COPY OF THE LETTER ]SSUED BY THE
1ST RESPONDENT TO THE 2ND RESPONDENT
DATED 05.10.2020.

TRUE COPY OF THE I,ETTER NO.24(35)/PF_
1].2012 ISSUED BY THE MINISTRY OE
E]NANCE DATED 05.08.20T6

TRUE COPY OE THE
PUBL]SHED ]N THE
DATED 25.7.2022

NE''iSPAPER REPORT
NEW ]ND]AN EXPRESS

TRUE COPY OE THE NOT]CE ]NVIT]NG TENDER
]SSUED BY THE 3RD RESPONDENT DATED
24 .46.2027

E.hiblt P21 TRUE COPY OF TI1E ]-E TEP ISSUED BY THE

TRUE COPY OE THE QUESTIONNARE PREPARED
IN CONNECT]ON W]TH THE SOC]AL IMPACT
ASSESSMENT STUDY OE S]I,VER L]NE
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E:hibit P22

Exhibr L P2l

Exhibit P24

E'<hibit P25

Exhrbit P26

Exbibit P26

Exhrbrt P27

E).hibit P28

Exhil:rrt P2 9

Exhrbit P30

SOUTHERN RAILWAY
RESPONDENT DATED

]SSUED TO THE 3RD
aa.a6.2a2a

TRUE COPY OE THE ],ETTER ]SSUED
SOUTHERN RA]LWAY lSSUED TO THE
RESPONDENT DATED 15.06.2020

BY THE
3RD

TRUE COPY OE THE STATEMENT FILED BY THE
ASSISTANT SO],ICITOR GENERAL OF IND]A ]N
WR]T APPEAL NO.179l2022 DATED
a4 -42.2422 -

TRUE COPY OE THE RELEVANT PAGE OF
LETTER ISSUED BY THE N]T] AYOG TO
2ND RESPONDENT DATED 30.09.2020

THE
THE

TRUE COPY OF THE RELEVANT PORTION OF
THE ALIGNMENT OF THE PROPOSED S1]-VER
LINE PROJECT AS OBTA]NED EROM TI1E
WEBSIfE OE TIIE 3RD RESPONDENT
(WWW. KERqLARAIL. COM) .

THE
TIlE

TRUE COPY OE THE ],ETTER ISSUED BY
4TI1 RESPONDENT DA'IED 77.A2.2422

THE TRUE COPY OF THE RT] APPL]CATfON
DATED 03.12.2019 SUBM]TTED BY MR.
BABURAJ M.P. BEEORE THE 3RD F.ESPONDENT
DATED 03.12.2019.

THE
THE

TRUE COPY OE THE REPIY ISSUED BY
3RD RESPONDENT DATED 02.01.2020.

THE TRUE COPY OE
TENDEF. ISSUED BY
DATED 24.46.202I

THE
THE

NOT]CE INVIT]NG
RESPONDENT NO. 3

THE TF.UE COP] OF TF:E RT] REPLY
RY THE 3RD RESPO},]DENT DATED 1O

]SSUED
49.242r.

Exhibit P31 THE TRUE COPY OE THE RT] REPLY ]SSUED
BY THE RESPONDENT NO.3 DATED

f

THE TRUE COPY OF T]lE DOCUMENT SUBMITTED
UNDER RTGHT TO ]NEORMATION ACT DATED
11.2.2021
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Exhibli: P32

Exhibit P34

Exhrbii- P35

Exhibit P35

RESPONDENT EXH]BTTS

Exhibit R2 (a)

Exhibit R2 (b)

!]xhiblt R2 (c)

Exhibit R2 (d)

THE TRUE COPY OE THE
BY THE RESPONDENT NO
03 .46.2422 ,

RTI REPLY ISSUED
3 DATED

THE TRUE COPY OE THE GOVERNMENT ORDER
BE]NG G.O. lt4s) NA.73/2A21/ TRANS DATED
77.46.2022 ISSUED BY THE 2ND RESPONDENT
DArED 11.06.2021.

THE TRUE COPY OE THE RTI APPLICAT]ON
SUBMITTED BY MR. P.R. SAS]KUMAR BEFORE
THE STATE PUBLTC INEORMAT]ON OEEICER,
REVENUE DEPAF.TMENT, GOVERNMENT OE
KERAI,A DATED 17. O?,.?A)? .

THE TRUE COPY OE THE RT] REPLY ]SSUED
TO MR. SAS]KUILAR EROM THE OFFICE OE THE
SPEC]AL TAHS]],DAR/ LA UN]T, KRDCL,
KOTTAYAM, DA_TED 29,a4.2A22.

True Copy of fetter dated 15.01.2021
sent by Honourable Minister for
Einance, covernment of India to the
Honourable Chief Minister. of Kerala

True Copy of the Order. daLed 2B-A3.2A22
of the Honourabfe Supreme Court in
special leave petition (C) Nos.5179
s18A/2022

True Copy of the Government letter No.
R.Ev-Bl / 4L4/2021-REv Dated 21.04.2022

True Copy of the Government letter
No. REV-B2 /153l2 022-REV Dated 75-A5,2022

A TRUE COPY OE THE VIDE LETTER NO.2O1B1
.]v CETT/GENI. /SPV /POLICY / 2
DT.23/O4/20L9.

25,A1.2022.

Exhibit P3l

THE TRUE COPY OE THE RTI REPLY ISSUED
BY THE 3RD RESPONDENT DATED 30.05.2022.
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Exhibrt R 3 (A)

Exhibit R3 (B)

Exhibit R3 (C)

E:hibrr, R3 (D)

Exhibrt R3 (E)

A TRUE COPY OF THE ORDER DATED
17.46.2421 ]SSUED BY GOVERNMENT OE
KERALA SANCTIONING PREPARATORI IdORKS
EOR LAND ACQUISIT]ON FOR S]LVERL]NE.

A TRUE COPY OE THE MOR LETTER DATED
15 . 10.2 018, A PRELIMINARY
CORRESPONDENCE ]N REPLY TO THE LETTER
OE CHIEF M]N]STER TNDICATES OE THE
SUPPORT OF M]NISTRY OF RA]LWAYS fN
GO]NG EORi.iARD W]TH THE PRO.JECT

A TRUE COPY OE THE HONIBLE MINISTER EOR
RAILWAYS TO THE STARRED QN.NO.13 RA]SED
]N LOK SABHA DT. 2.42.2422

COPY OE JUDGMSNT PASSED BY D]VIS]ON
BENCH OE HON'BLE H]GH COURT WHILE
ALIOW]NG TI{E APPEALS WA 769/2A22,

o .0-_, I D 0' , -80 20..
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PETTT]ONER EXH]B]TS

Exhibrt P1

E:.hibrt P2

Exhibit P3

Exhibit P4

Exhibit P5

Exhibit P6

Exhibit P7

E:{hibit PB

APPENDTX OE WP(C) 934t/ 2022

TRUE COPY OE THE IATEST
DATED 06. 09.2021 ISSUED
OEF]CE, MADAPA],T-Y.

LAND TAX RECE] PT
BY THE VT]-]-AGE

TRUE COPY OE I,ETTER NO. 2019lIf
CELL/KRDCI,/SHSRC DATED 17. 12.2019 EROM

2ND RESPONDENT TO THE 4TH RESPONDENT.

TRUE COPY OF G.O (MS) NO.163/2021lRD
DATED 18.08.2021 ]SSUSD BY THE 4TH
RESPONDENT.

TRUE COPY OE GO(RT) NO.
DATED 30.10.2021 ]SSUED
RESPONDENT.

3642/2t2L/RD
BY THE 4TH

TRUE COPY OF THE NOTTE]CAT]ON NO.
82/2021 PUBLISHED BY TIIE 5TH RESPONDENT
DATED 12.10.2021 UNDER SECTION 6(1) OF
THE KERALA SURVEYS AND BOUNDAR]ES ACT,
1961.

TRUE COPY OE THE G.O(P) I\O. 4A/2A22/RD
PUBL]SHED BY THE 3RD RESPONDENT DATED
22.41.2422 UNDER SECTTON 4(1) OE THE
RlGIlT TO EA]F. COMPtrNSAT]ON AND
TRANSPARENCY ]N LAND ACQU]SIT ION?
REHABILITAT]ON AND RESETTLEMENT ACT,
2013.

TRUE COPY OE OM NO.24(35)/pE-rr/2A72
DATED 05.08.2016 ]SSUED BY THE 1ST
RESPONDENT.

Exhibit P9 TRUE
THAT

COPY OE THE PHOTOGRAPH EV]NCING
THE PET]TIONER I'AS DRAGGED THROUGH

6{€9'3eP'Z0efY r KRDCL

TRUE COPY OE THE COUNTER AEEIDAV]T
(SHORN OF THE EXH]BITS), E]I,ED BY THE
4TH RESPONDENT IN WP (C) 1576/2022.
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TARRED ROAD.

E:.hibrt P10

RESPONDENT EXHIBlfS

Exhibit R3 (a)

Erhil,:i L R3 (b)

Exhiblt R3 (C)

RESPONDENT EXHIB]TS

Exhibit R4 (a)

Exhrbit R4 (B)

Exhibrr, R4 (C)

Exhibit R4 (d)

A TRUE
PHILTP

CCPY OF THE II]]LL EXECUTED BY
TI,1OI.IIS DATED 3. 9. 2011

19

True copy of the Governmenl letter
No. REV-B1/414 /2021-F.EV dated 27.04.2A22

E:!hibrt R3id) true c.py of thi: C.rrrerrmrent Letter
N..REV B2l153./2!22 REV dat,-C 16.At.2A22

True Copy of letter dated 15.01.2021
5ear by honourob 6 v, 5r5
Finance ,qovernmenl of lndia to the
Honourable Chref Minister ol KeraLa

True Copy of the order daLed 28.03.2022
of the Honourabfe Supreme Court in
Speciaf Leave Petition (C) Nos,5179-
5L80 / 2A22

A TRUE COPY OE LETTER ]SSUED BY M]N]STRY
OF RA] LWAYS / GOVERNMENT OE IND]A V]DE
LETTER NO.2 015 /JVCELL/GENL/S PV/POLICY/ S

DATED 23.04.2019.

A TRUE COPY OE THE ADMIN]STRATIVE
SANCTION OF STATE GOVERNMENT, EOR TAK]NG
UP PREPARATORY WORKS OE LAND ACQUIS]T]ON
EOR SILVERLINE PRO,IECT; DATED 11.06.2021

A TRUE COPY OE THE PROCEED]NGS OF THE
DTRECTOR SURVEY AND LAND RECORDS DATED
42.42.2422.

A TRUE COPY OF THE CERT]E]ED
SHOWING THE PROGRESS OE WORK

23 / 72 / 2A21 ra t4 / 2 / 2A22

STATEMENT
DURING

Exhibit R4 (E) A TRUE COPY OE THE COMMUN]CAT]ON DATED
29/7/2022 FORWARDED BY THTS RESPONDENT

TRANS-D2/433/2021.TRANS

t]
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Exhibrt R4 (f)

TO THE D]RECTOR, SURVEY AND LAND

RECORDS (DST-R)

A TRUE COPY OF THE COMMUN]CATION
BY THE 1ST RESPONDENT TO THE

COMM]SSIONER OE LAND REVENUE AND

16/5/2A22

]SSUED

DATE

I

-'rt
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PETIT]ONER EXH]BITS

E)rhibit Pl

Exhibit P2

Exhibit P3

Exhibit P4

Exhibit P5

Exhibrt t'6

Ezhibit Pl

Exhibit PB

Exhibit P9

Exhrbit P10

A TRUE COPY OE THE LAND TAX RECEIPT
DATED 18.6.2021 TSSUED BY THE V]L],AGE
OEEICER, PANACHTKADU VILLAGE

A TRUE COPY OE THE LAND TAX RECE]PT
DATED I.12.242I ]SSUED BY THE VTLT-AGE
OFFICER, MADAPPALT,Y V]],LAGE

A TRUE COPY OE THE LAND TAX RECE]PT
DATED 11.10.2021 ISSUED BY THE VII]-AGE
OFFTCER THOTTEKKAD VILI-AGE

A COPY OF ?HE I-ETTER NO 2019lJV
CELT-/KRDC]-/SHSRC DA'TED 1'1 .12.2A219 OF
THE RAILWAY BOARD

A TRUE COPY OE THE JUDGMENT DATED
29.1.2421 IN WPC No 1A0A2/2A20 &

CONNECTED MATTERS

A TRUE COpy OE GO(MS) NO 163/2A21/RD
DATED 18.8.2021

A TRUE COPY OE THE NOTIEICAT]ON NO
B2/2027 DA'IED 72.1A.2021. BY THE 3RD
RESPONDENT PUBL]SHED IN KERALA GAZETTE
NO 3005 DATED 13.10.2021

TRUE PHOTOGRAPHS
POLES ERECTED TN
PETIT IONER

SHOWING THE CONCRETE
THE PROPERTY OE THE 1ST

A TRUE
TENDER

COPY OF THE NOT]CE ]NVIT]NG
FOR TENDER IIA.KRDCL/29 / 2021 ,

A TRUE COPY OF THE APPL]CAT]ON SUBM]TTED
BY SR] . BABURAJ. M. P. , ON 1610Bl2021 TO
THE SP]O OF THE 2ND RESPONDENT.

Exhibit P11 A TRUE COPY OF THE LETTER DATED

L

APPENDTX OE WP (C) 3056?/2021
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Exhrbit P12

E:lhibit P13

Exhibit P14

RESPONDENT EXHI B]TS

Exhibit R1 A

E:{hibit PL B

Exhibit F.l C

Exhibit R2 A

Lrhibit R2 B

12

la/09/2027 wrrH No. KRDCL/162/2Ar9 JC7

A TRUE COPY OF THE APPL]CAT]ON DATED
23/L2/2A21 I4ADE BY
SR].E.P.GOPALAKRISHNAN TO THE SPfO OE
THF 2ND RFSPONDFN'I.

A TRUE COPY OE THE REPLY DATED 25A7/2A22
G]VEN BI THE PUBL]C INFORMATION OFFICER
OE THE 2ND RESPONDENT.

A TRUE COPY OE THE LETTEF, DATED 12_09-
2022 ]SSUED BY THE UNDER SECRETARY TO
GOVERNMENT OF INDIA, M]N]STRY OE E]NANCE
TO MR. M. T . TI]OMAS.

TRUE COPY OE THE OFFICE MEMORANDUM NO

24 135) /pE-tll/2012 DATED 05.08.2016
ISSUED BY THE GOVERNMENT OF ]ND]A.

A TRUE COPY OF I-ETTER DATED ]5.01.2021
SENT BY HON BT,E M]N]STER EOR E]NANCE,
GOVERNMENT OF INDIA TO THE HONIBLE
CHIEF MTNISTER OF KERALA.

A TRUE COPY OE THE ORDER DATED
71 .L2.2019 ISSUED BY T]18 M]NfSTRY OE
P-A]LWAYS .

A TRUE COPY OE THE OFEICE MEMORANDUM
NO.2 4 (35)/PE-rr/2012 DArED A5/A8/2016,

A TRUE COPY OF LETTER ]SSUED BY
GOVERNMENT INDlA I]i]N]STRY OE RA]LWAYS
(P-AILWAY BOARD) LETTER
2 O 1 8 / J\/CEI,],/GENL / SPv / P ALIC.I / 2 DA\ED

A TRUE COPY OF LETTER DATED 17.12.2019
SENT BY GOVERNIIENT OF IND]A, MINISTRY
OE RAILWAYS TO THE CH]EE SECRETARY,
GOVERNMENT OE KERAIA GRANTING IN
PRTNCIPA]- APPROVA], EOR SEMI HIGH SPEED
P-A]L CORR]DOR.

Exhibit R2 C
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23/A1/2A19.

E:{hibit P.2 D

Exhibit R2 E

Exhibit R2 F

Exhabil R2 G

Exhrbit R2 H

E:.hibit R2 I

Exhibit R2 J

Exhrbit R2 K

A TRUE COPY OE OF.DER VIDE G.O. (MS) NO
13l2021lTRANS DATED 11.06.2021 ISSUED
B'I THE S'TATE GO\ERN\IIENT AD'N\ANIS\RLTI-.JE
SANCTlON.

PHOTOGRAPH OF BOUNDARY STONE TAKEN ON

30.I2.2A2I AT MAMMAKKUNNU BR]DGE IN
KANNUF. DTSTR]CT.

A TRUE COPY OF 6/1 NOT]E]CAT]ON DATED
49.48.2027 PUBLISHED BY THE 1ST
RESPONDENT IN NAT]ON W]TH THE WORK

EXECUTED BY KWIL AND DATED 09.08.2021.

PHOTOGRAPH OF BOUNDARY STONE TAKEN
34.12.2027 AT PRAVACHAMBALAI,I ]N
TH]RUVANANTI1APURAM D]STRICT.

otil

A TRUE COPY OE 6/1 NOTIEICATION
PUBLISHED BY THE 1ST RESPONDENT ]N
CONNECT]ON WITH THE NEMOM TR]VANDRUM
DOUBI-TNG WORK DATED 3O.O?.2019.

A TRUE COPY OE THE REACH
OF BOUNDARY STONE FTXING
34.12.242t,

I{]SE
!i/ORK

PROGRESS

DATED

A TRUE COPY OF THE 4(1) NOT]FICATION
PUBLISHED BY THE EIRST RESPONDENT IN
CONNECT]ON WITH THE SUBJECT WORK DATED
34.12.21

PHOTOGRAP}I OE THE BOUNDARY STONE TAKEN
ON 28.12.2021 AT THE PROPERTY OF THE
PET]T TONER


